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SCHEDULE 

(See section 3) 

Enactments Amendments 
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1. The Bombay Prohibition Act, 1949 
(Bom. XXV of 1949). 

(1) Throughout the Act (including the marginal notes), 
except as otherwise expressly provided, for the word 
“Director” whether it occurs the word 
“Commissioner” shall be substituted. 

 (2) In section 2, for clause (5) the following shall be 
substituted, namely :— 

‘(5) “Commissioner” means an officer appointed 
as the Commissioner of Prohibition and Excise 
under section 3 of this Act and includes any 
officer on whom the State Government may 
confer all or any of the powers of the 
Commissioner under this Act.’. 

 (3) In section 3— 

 (a) for the words “Director of Prohibition and Excise” 
where they occur for the first time the words 
“Commissioner of Prohibition and Excise” shall be 
substituted ; 

 (b) for the proviso the following shall be 
substituted, namely :— 

 “Provided that the person holding the office of 
Director of Prohibition and Excise immediately 
before the commencement of the Maharashtra 
Director of Prohibition and Excise (Change in 
Designation) Act, 1973 (Mah. LII of 1973) shall 
be the Commissioner of Prohibition and Excise 
for the State and shall hold that office until the 
State Government otherwise directs.” 

2. The Bombay Opium Smoking Act, 1936 
(Bom. XX of 1936). 

(1) Throughout the Act, except as otherwise expressly 
provided, for the word “Director” the word 
“Commissioner” shall be substituted. 

 (2) In section 2, for clause (2), the following shall be 
substituted, namely :— 

 ‘(2) “Commissioner” means the Commissioner of 
Prohibition and Excise appointed under the Bombay 
Prohibition Act, 1949 (Bom. XXV of 1949) and 
includes any officer on whom the State Government 
may confer all or any of the powers, duties and 
functions of the Commissioner under this Act’. 

3. The Bombay Drugs (Control) Act, 1959 
(Bom. XI OF 1960) 

(1) Throughout the Act, except as otherwise expressly 
provided, for the word “Director” the word 
“Commissioner” shall  be substituted ; 

 (2) In section 2, clause (c), the following shall be 
substituted, namely :— 

 ‘(c) “Commissioner” means the Commissioner of 
Prohibition and Excise appointed under the Bombay 
Prohibition Act, 1949 (Bom. XXV of 1949) and 
includes any officer on whom the State Government 
may confer all or any of the powers, duties and 
functions of the Commissioner under this Act’. 


